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ORDER

Per Partha Sarathi Chaudhury, [M:

Both these appeals preferred by the Revenue emanates from the order of the
Learned Commissioner of Income Tax (Appeals)-20, Kolkata [hereinafter the “CIT(A)”"],
dated 26.03.2019 for the assessment years 2014-15 & 2015-16 respectively.

2. The ld. Counsel for the Revenue submitted that the assessees are availing the
“Vivad Se Vishwas Scheme 2020” and have filed applications in this regard dated
27.10.2020. The Id. D/R further submitted in this regard that he has no objection in
withdrawing the appeals before us provided protection is given that in case the
applications in “Vivad Se Vishwas Scheme 2020” filed by the assessees herein if rejected

by the Department then in that case the Revenue should be able to restore these appeals



SRR
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Sri Kusumlata Sonthalia.

before us. That after hearing the submissions of the ld. D/R in respect of these two
appeals, we allow the 1d. D/R to withdraw the aforestated appeals with the protection
that in case the applications of the assessees is not accepted in the “Vivad Se Vishwas
Scheme 2020” by the Department in such scenario the Revenue would be at liberty to

file for restoration of both these appeals.

3. In the result, the appeals filed by the Revenue are dismissed as withdrawn.

Kolkata, the 13t November, 2020.
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